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compensation. Sir, I think the pay-
ment ghould be frozen till the scheme
is considered by Parliament. There
should be a public inquiry, I demand
an inquiry by a committee of Par-
liament into the whole scheme, so that
we can know how it came to be for-
mulated or pushed through in order
to satisfy gome landlords, business-
men, and big ones who left properties
there.

THE CONSTITUTION (FORTY-
THIRD AMENDMENT) BILL, 1976

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): Mr. Chairman, Sir, I
beg to move:

“That the Bill further to amend
the Constitution of Tndia, as passed
by the Lok Sabha, be taken into
consideration.”

Sir, as hon. Members are aware,
article 316 of the Constitution pro-
vides that a Member of a State Pub-
lic Service Commission or a Joint
Commission shall hold office for a
term of six years from the date on
which he enters upon his office or
until he attains the age of 60 years,
whichever is earlier. This provision
hag existed from the commencement
of the Constitution. However, as
Members would no doubt be aware,
the age of retirement of Government
servants, both at the Centre and in
many States, has meanwhile been
raised from 55 to 58 years. Similarly,
the age of retirement in the case of
High Court Judges and University
Professors has been raised to 62 years
and 60 years respectively. There has
thus been a general enhancement
of the age of retirement, and it has
become gsomewhat unrealistic and
inadvisable to retain the age of re-
tirement of Members of State Public
Service Commissions at 60. Moreover,
because of the ban under article 319
on the employment of retired Mem-
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bers of Public Service Commissions
under the Government of India or
that of a State, persons who have
distinguished themselves in Govern-
ment service or in academic fields
may not like to accept membership
of the Commissions unless they are
assured of a reasonably higher age-
limit.

The nature of the functions which
the Public Service Commissiong have
to perform makes it very necessary
that eminent academicians should be
taken on these bodies, as also Gove
ernment servants, as the Constitu-
tion provideg that one-half of the
Members should be those whg have
served under the Government of
India or that of a State.

The Government have, therefore,
examined the matter in all its aspects
ang are of the view that the age of
retirement laid down more than
twenty-five years back has no rele-
vance to present-day conditions, It
is accordingly proposeq to raise the
age of retirement of Members of
State Public Service Commission
from 60 to 62 years, and the Bill,
which has already been passed by
the Lok Sabha, seeks to provide for
this by an amendment of Article 316
(2) of the Constitution.

The question was proposed.

SHRI SANAT KUMAR RAHA
(West Bengal): Mr. Chairman, Sir, I
do not oppose this Bill. But while
supporting this Bill, T would like to
make some observations regarding
the Government vis ¢ vis the public
Service Commissions. The first point
is that the Government should have
a national policy regarding recruit-
ment as well ag retirement. There
should be a national recruitment
policy in the case of universities,
courts and other Government em-
ployees, both in the Centre as well as
in the States. Similarly, there should
be a national retirement policy keep-
ing in view the fact that there are
lakhs of people in the unemployment
contingent. So, all these things
should be taken together instead of
doing it piecemeal, Instead of bring-
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ing forward a comprehensive Bill, the
Government has come forward with
this Bill to raise the age of retire-
ment of Chairmen and Members of
the Public Service Commissions from
60 to 62 years. As stated in the
Statement of Objects and Reasons,
this is not objectionable. I{ is true
that service conditions in the Public
Service Commissions are not gattrac-
tive. It is algo true that 50 per cent
of the employees are recruited from
amongst the Government employees
ang 50 per cent from outside, So, the
recruitment as well ag the retirement
should benefit both the persons,
those who are going to be recruited
and those who are going to retire.
State Public Service Commisisons
and the U, P. S. C. are statutory
bodies. They have been provided
by the Constitution in order to make
recruitment on a democratic princi-
ple so that the Government can have
a policy of recruitment on the prin-
ciple of democracy, merit, test and
examination and so that the Govern-
ment may not be partial in the mat-
ter of recruitment, In this way, the
Government cannot be partial and
indulge in nepotism ang jobberism,

As regardg the functions of the
Public Service Commission, I would
like to quote from the 25th Report
of the Union Public Service Com-
mision. It has been stated on page
15, paragraph 8, that:

“The Commission hag observed
that of late, there has been a pro-
nounced tendency on the part of
certain Ministries/Departments 1o
seek ‘exemption from the require-
ments of Article 320 (3) of the
Constitution in regard to large
categories of posts under them’

I think the Central Government
must have a strong and firm principle
of recruitment through the Public
Service Commissions., Secondly, this
report also says:

“It was further explained that
about 75 per cent of the posts for
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which the Commission conduct re-
cruitment fall in the Scientific and
Tgchnical category and the Com-
mxssi‘on are fully equipped for won-
dgctmg such recruitment. 'The
Commission had also offered to fol-
low a fiexible procedure in con-
ducting recruitment so as to meet
the requirements of the Depart-
ment of Space Commission.”

Only one quotation more I shall
give, Sir., “The Commission also ex-~
pressed the view that there was ne
tase for excluding the posts of the
Department of Space and the Space
Commission from the purview of the
Commission. But if the Government
consider that the posts should remain
excluded in the national interest, the
Commission should have no objection
in issuing the order accordingly.”
Sir, about the technical and adminis~
trative posts under the Department
of Space and Space Commission, the
notification does not say exclusion
will be for a period of five years as
suggested by the Commission.

Sir, sometimes some Departments
and Ministries are exempted from
consultation with the UPSC. But this
tendency is growing. The Commis-
sion iy apprehending that such 5 ten-
dency is growing and in the matter
of recruitment, the QGovernment is
usurping the power of the TUPSC.
And certainly if recruitment ig an
unprincipleq one, then our national
policy will also be an object of criti-
cism. So, though I support this Bill,
I would suggest that the Government
should bring a comprehensive Bidl
regarding its recruitment policy. The
powers and the position and the sta-
ture of the UPSC ang PSCs should
never be undermined in the public
eye. The Government should have a
policy of recruitment as well as re-
tirement based on democratics princi-
ples, and follow such norms so that
the candidates whether of the UPSC
or the State Public Service Com-
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mission feel satisfied. Sir, as it is
necessary to follow a democratic
principle regarding the age of rec-
ruitment, I also feel that the age
of retirement should be democra-
tically acceptable to the entire ma-
tion. In the <case of Public
Service Commissions, sometimes the
Government employees gare barred
after 60 years of age. They cannot
come to the PSC after a certain age.
Previously it was 58 and then §0.
Now, if you extend the age from 60 to
62, certainly it will have some attrac-
tion to the retiring employees of the
‘Government and other people in the
academic field to come to the Public
Service Commission which is an es-
sential machinery in regard to recruit-
ment gnd administration of the coun-
try.

Sir, I think the Government will
think over this matter of recruitment,
They must come forward with a com-
prehensive policy and a comprehen-
sive Bill.

Sir, 1 support thig Bill with these
-observations,

MR. CHAIRMAN: Shri D. P. Singh
—not here. Shri Sisodia.

stvaard fag feat fean (asa ) -
AR, ER JW F Jg A A F Q@
dmaT faa o ga7 & Ty ar g,
ALETTT & FAFTYTGIT TRFTFT |
a3 agr g O Frer 3% & gy I
Twar s @ &, Afwa 5T N g g
=3 AT FT ITD I1g AT AT T AT Y
IAFT AINZT F29 FoTr Frar wfzq |
g AN T 39y 729 afs7F T -
AT I AT 1919 F TI T A
gfear T & werTd A7 1926
gl | 99% ag 97 1935 ¥ A AT-
¥z Arg {fear @9 T47 IAF  WRATT
o= F qfsas |y FATAT W
TATTAT A AL ) ATIT T TEOT AT
gATTX I A ATET R A g
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# g gra zfogrn oy a7 & gma
TEArARAr g fF a7 1919 AR Y
1935 & TF 3 Heaqd AR T §
faqa o wfsqw glaw FH@T I
3 g fafew gwww 77 ofwEt gk
agt #r Uafysw feafaqt v earg ®
TEFT FATY TF | I GT AT 57T FILA
@ g, dfFT 97 §9R W ¥ w@aa
gW & 13 fued 26 awf & AT ¥
g AWt w Fg qeA ¥ fag
o w3 fear & froga¥ 3w A ey
qfsqs  gfaw FAAT § 7aig a®
F o g ANE Jar ArA § 7T Sl
¥ Y qrdtE d 37 AT g 9T
o7 g fsra THITHY BT T FITE
ST @Y & 9ad gk qw &7 FAArT
wrfas o< wifas feafaat & wqa
qfcad wrar sred &) W gfe &
& 7z W wghew ¥ frawT T W g
ag AT AT AT § Ag AGT B
g1

g ST qF G 9gT Bl g, 60
af ¥ a9 62 7 A 37 g
¥ weew ¥, Q@I 7 geAT & | AfET
g% 3@ a1a T FaT R b7 A W F
ofsa® qiae AT FT GET §, O
QaE FF TUTAT T, FAT AT TR A
£ feafa & wqHeT & av 4@ 7 9w
F11 qf@dT gt afzg, gy aRk #
e & @ HIT I9AT qAT I/
gk A Mg aF | Fyw o ¥
az ff 370 IET OF AR {w * qF
wsfafrefer faem adraa sar 4T,
¥ A AT TACMAFT FAEAHT 9T
fare ¥ £, 377 37 Tra 7 fawrfa
FrA1fr 60 AT 65 I T JaAT
g & argt w5t featde §f 9"
@ FifzT | 10 A AF T T I
fqaeT HTX 3 % RO F JAT 62 T
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SEqra AT TAT §, 65 €I &7 g |
%9 a1q 9 A AR @IE fF 7
o< T afaadi w1 g9 TGAT AMET &,
T Fo GET O W E T IIRT A S
freradie & ag § A% Jar grae 3
IR A TG WHT § TF 7G1 FL
gFI 1 TR A AT E fv ¥ o=
FIGH! TTFEF g, AN TART TTH AT
T o=, gy AT Sfasrary safFagi

T 3T T TR, (9% A< frqea g fe -

62 T 9T 65TF Y WY TGN A7 )
TS AEY 1 A SHRT FCATTGIT |

gax & ag fAaRT FTAT Frgar
g {5 N7 F7 7rhr &7 S AR EE
T&Eq g, IF &l @A FIfEx 1 o
T waw § gk w@fagw ¥ oag
ST g ooy =fed § @ wfsd
J fr madig wfaw ¥ 8 S § oar
T ¥ 1 wfwT 9 gragm w6 & fp
e s gaer i wifew ) &
T AT 9T FFT AT 7 Hgar g
f& gwrr e g¥ 7 arg 0% Wy
Fa § o sqdfes Yoo oY aqurw
H 99 W, SO AN F qI g0
S HF aegfeata & 7 «ff @y | 72
oEET AT AW & afe gai g
WEHT T QAT Wfory § aF g
TAHRTT TEA T AT 17 Al |
# A1 a5 O FFAT AFAT f gyar< ofserm
afae FHT § ¥ & w0 9% W 77
o q g1 A At § oofsaw afyg
FHIWT T TAG AR R gy
g1 TET | 7ETUSE & [ gER qTeat
d 38 IFTTFT AMEYTT @ W7 AR
T A frfaat g 8 ) Ao den
T g 538 I syaewr At
HIT FIEITST § | =8 TR 5t 517 57
fremzera & sET 31w 5y & araw
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&, sfaarena &, gfafag & 3% arfyaqy
FT IAC AT ;A0S |

gurERy fFm W FH NG
sfawTaTT /T T TFT & gurafas
IS @Y A FIT § AT X AT
FTH TAT A Fuesy § ) fpe w18
T 74T & f5 30 Tg & Al &7 g,
T@T ST § | FF A0 § 9y AT
o agt mesn safFadl & faay o=
g frafw w3 39 & afew
FaTgEE afFaal w1 ga% Ty Fo
T grar &, FE aul a% qg T oo
Tar g, a8t 9X {qfF 7 ar F1%
qQTAE TEI FT AGT W gEET qfoT
78 gran & fF &ae seefer Se-sm
S TN FLIE, AIIST IF IO TS
g fx ot afToow g9 ot st
T TAA T T HT AAT AT 8, q
of e gmY a8 A | SRl % a9
T QAT g ST ATE0 To THo FT HITHHT
ar mEFra ar & @ gAr il
qfsers afag awfiwT &1 AT Far
g, 1Y T8 &% H g 4y g H, Wi
uw fafee qa arw faear & 1 dfea
AR UWERT YT w99 ITH
frafaa g & &t I8 FIT 1500 &g
a1 2000 ®qAT fEAT Srav g, S aga
Fq g | 57 g H OAY 9 § fw
FefTr A T ST | FRg e
gexq &Y, F7 T Wl FT A FAT g,
IEF FUILT FAT [T FET AT TR
g1 ¥ Pl sorg afaa =) frfaa
Y ST A 1o F A A B Foor Frarar
& a8 da7 gawr fRar s =ifgd o

TEF UTIAT HIGT qg QT AT
g fop st # afsers afqw sataT 31
Y feae gt & faar asai & gwy
q¥ Iur A B A § | FHHT A
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Tg BT & f gua T I B AR
¥ T deet F w18 =9t adf g1 Il
famrT & foag agfer sw 7@ faer arar
FifE FH A B O FiY weT F gy
Hqudr & | AR wgl o givay afsaw
afrg wfmT & S foe § g 7=t
i fad el weqa RTE, W FTXO
IF g% s ¥ fauarT T g aran
1 g § fr gw @few #aer §a
¥ wT 9T M fag@ dAear ¥ @
g3 wrl ¥ zEd fon fagwr £ ot
arfge aiw oF Jar WA & S
arfyr e gefi @ a8 s 34,
IgHET WEATA FX M waw faad
¥ g 9w ¥ faar & fag <@ fawd
o g QU F1T TN A qAT A AR
H 7 oy gAT & 97 9 famie
avg faor & 9% |

gy, 7% WY &9 %@d & fv 7wy
T T WHA ¥ LI AF A
TR Y AT gAY T2 F2NT Y aT
T (o~ & THAF  aga o
FMET & wwv-EeY -8 arer g e
W W ¥ TR A T
FTT ¢ | IGHT A ag grar § fa
T IEH AT NS & SHBT TGH T AT
adt foa qrar & ag gEE afsew
gfay s F1 T IURAT BT S
T & fan aga & wEww o

T H(T qIel MG § U AT
Tgw fr & @ g7 1w Far "
a7 AT A A WA g, T TIT
Foit & wmiwwrd & v g S0 &
FAAY § T Vi ¥ g
@R *1 wOAr afg wme waw g
|| THIT Y OF 9519 § {5 o A Awq
&% & STt Sfr OF AR wer & Frgaa
famr SI@ ) SOV drgEr BT SR
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ot & FH T § gawy frafaad are
1 9 99 fawer & foad w19 e
¥ &9 =< 99 & G T T1F HIT 1%
fasTrar Fpt WY T IFT FT FIS PRI
&l & Tar wAnr I i a8 el
w1 Sy S0f & FAtat f fgfar
F iR # faanfia 0o (wevr ) aaer
arfed T 7 99T G0 H g
Fuir & wiamrdr § SaF qiy ¥
T IFT & T 9T AF Y97 IreT
FTHT J&F TN AIA FEH I HF
HIARTF WA AT AM=Gw GAT
=1fed |

o & wfes gwa T8 F77 F15ay,
I g5 a@ 48 wEdr oAF 1§ a8
qraAT g 7t ¢ & frgay €0 fF
TE 60 Fi AT 62 FT JT TEITT AT
QT § SHAT TTAEH ¥ g¢ ARy
g & v afsaw ufey sefiorT
af & a3 § wig 999 ®7 § e
R A foed daga o & gere
HITTIHGT & HTeT ST & A7 It
& 99 U A3 §L AW Sfawi e
F AT FT GIE T § TATF ¥
o ot sredi g1 9AR) S wHY 6%
9% W & (FErud wwga a¥ |
SHRI MULKA GOVINDA REDDY
(Karnataka): Mr. Chairman, Sir, I
support the Constitution (Forty-third
Amendment) Bill, 1976, moved by
Shri Om Mehta. This is a very impor-
tant Bill which should have been
brought before this House long ago.
Sir, one Member advocated that the
retirement age should be raised to
65 as in the case of members of the
Union Public Service Commission.
It may be difficult for the Home Mi-
nister now to accept that suggestion
but I am gure he will consider this
suggestion at a future date that the
age of retirement in the case of mem-
bers of the Public Service Com-
missions in the States should be at
par with that of the members of the
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Union Public Service Commission in
the Centre.

Sir, as the Home Minister has al-
ready stated, members recruited to
the Public Service Commissions are
to be men of integrity, of high acade-
mic standards and those who are
-above board. Therefore, their salaries
and pension should also be revised.
Their salaries and pension were fixed
sometime back and they are not in
tune with the present day economic

conditions in the country, These
members are expected to be above
board so that they do not resort to

any malpractice, And if we expect
them to function effectively, properly
and honestly, we should give them
proper salaries. The salaries of the
Chairmen and members of the State
Service Commissiong are not uniform.
In some States, there is difference
between the salary of a non-official
member and the salary of an official

member. So, this should be done
away with,
In the 25th Report of the TUnion

Public Service Commission, on page
98, they have indicated the resolu-
tions passed by the Chairmen of the
State Public Service Commissions,
presided over by the Chairman of
‘the Union Public Service Commis~
sion. They have stated that there is
considerable variation in salaries of
the Chairman and members of one
State Public Service Commission
from another and further even in a
particular State Public Service Com-
mission, salaries of memberg vary.
The Conference also felt that the
salaries of the Members and Chair-
men of the State Public Service
Commissions ghoulg be commensurate
with their functions, Constitutional
position and responsibilities. I would
urge that the salaries of the Chair-
men and Members of the State Pub-
lic Service Commissiong should be
on par with that of the Chief Justices
of the High Courts and other Judges
©of the High Courts respectively. They
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have to function independently with~
out being influenced by anybody ijn-
cluding the Government. Since their
responsibilities are onerous, their
salaries should be equal to that of
the High Court Judges. Further, in
most of the States, the State Govern-
ments are taking away surreptitiou-
sly the functions of the State Public
Service Commissions. They are creat-
ing recruitment boards in the diffe-
rent departments and recruitment
is done by these departments. Even
the recruitment to the public under-
takings run by the State Govern-
ments is not done through the State
Public Service Commissions. This
system should be done away with.
In most of these public undertakings
run by the State Governments, pre-
ference is shown to some of their
own kith ang kin, merit is neglected
and favouritism is shown in abun-
dance in the recruitment of officers
to these public undertakings. There
are complaints that these recruitment
boards are not functioning properly.
I would, therefore, urge that the en-
tire recruitment for all the services
under the State Governments, what-
ever may be the departments, includ-
ing the undertakings run by the
State Governments, except in regard
to Class IV employees, should be
entrusted to the State Public Service
Commissions. There is a lot of delay
in recruitment because this is not
being done at present. Thousands of
applicationg are received for recruit-
ment to specific posts under the State
Governments. Sometimes, it takes
two years before recruitment to these
specific posts takes place. May be the
number of members in the State
Public Service Commissions is not
enough to cope with the work, The
number of applications received for
the posts of gecond division or first
division clerks is increasing gay by
day. I would, therefore, urge that
the number of members in the State
Public Service Commissions should
be increased from 5 to 7—in some
States, they have done it—and, if

necessary, from 5 to 9 in those States
where the work is pending for a long
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time. As the hon. Minister has al-
ready stated, the work of the State
Public Service Commissions is be-
coming onerous day by day. They
have to recruit scientists, engineers
and doctors. In such cases, some en-
gineers and doctors should also be
appointed as members of the
State Public Service Commissions
S0 that they can do justice whenever
recruitment for such technical posts
takes place.

Sir, according to the proviso to
article 316(1), 50 per cent of the
members of the State Public Service
Commissions should be non-officials.
This has not beep accepted by most
of the States and it has not been im-
plemented by them. In Karnataka, the
number of members in the State
Public gervice Commission is 7. Out
of this, only two are pon-officials and
the rest are officials. This is a flag-
rant violation of the Constitutional
provision. I would urge the hon.
Minister to request the State Gov-
ernments that they should fulfil this
obligation contained in the proviso to
article 316(1), if necessary, by in-
creasing the number from 7 to 9. I
am Sure when their retirement age is
raised and if their salaries and pen-
sion benefits are also revised, the
members of the State Public Service
Commissions would de justice to
their job. A5

With these words, I support the
Bill,

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra): Mr. Chair-
man, Sir, with your permission I rise
to give my comments on Bill No. 85
of 1976, i.e the Constitution (Forty-
third Amendment) Bill, 1976, Sir, I
am not opposing this Bill but I want
to know from the Minister who
piloted thig Bill the rationale behind
raising the age limit of retirement
from 60 years to 62 years. [ have given
an amendment for raising thig limit
from 62 to 65 because the retirement
age of the members of the UPSC is
85. The retirement age of the
Judges of the Supreme Court is also
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65. Also in the reasons given by the
hon. Minister he has said: To make
the conditions of service more attrae-
tive to eminent persons and academi-
cians whose services are badly needed
for the efficient working of the Pub-
lic Service Commissions of different
States. He has also said in his own
statement that the age limit of the
University Professors serving in Uni-
versities has been raised to 60 years.
Now, supposing he wants somebody
from the University to be appointed
as a member of a Public Service
Commission after his retiremeny at
the age of 60, how will the terms and
conditions be attratcive for him if he
is asked to retire at the age of 62?
So, I do not understand the rationale
behind raising the retirement age
limit to 62. The retirement age for
Supreme Court Judges is 65. Here also
the age limit should be raised to 65.
Of course, an objection is likely te
be raised by certain Members in this
House that the young element, young
people should be inducted into the
services of these Public Service Com-
missions but I have my own reasons
for this which should be placed
before the House. My reason is that
half of the members have to be rec-
ruited from the general public and
half of them are to be recruited from
the retired people who were doing
their job properly, efficiently in the
Government offices. So, the age limit
secems to have been raised for the
benefit of those persons who were in
the service of the Central Govern~
ment or the State Governments or
the University.

Now that the matter regarding the
Public Service Commission is before
the House, it would not be out aof
place to put forward my views re-
garding recruitment of the members
of the Public Service Commission and
their functioning at the State levels,
As it would be seen, the administra-
tive personnel of a State Government
or the Central Government is there
to implement the policies and deci-
sions of the roncerned Government,
So, the administrative personnel

v.ht;uld have a heart in the work with
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which they are entrusted. Untill and
ynless that mental understanding is
is not there they are not in a position
to deliver the goods. For example, at
the time of implementation of the
Tenancy Act, those who came from
the upper strata of the society, whose
background was landlordism, were
opposed to the progressive policies of
the State Government regarding land
reforms. They were there to imple-
ment the Tenancy Act.
pened naturally was that they started
finding loopeholeg in the Tenancy
Act and whatever decisions were
given by those who are having
the background of landlordism were
against the tillers of the land al-
though the Tenancy Act was a bene-
volent piece of legislation meant
only for ameliorating the conditions
of persons who were actually tilling
the land vis-a-vis the persons who
were not tilling the land but were
absentee landlords for years together.
So, as far as the recruitment by the
Public Service Commissions is con~-
cerned, my submission would be that
those who have got a rural base—
because 80 per cent of the people are
living in rural India—should have 2
major consideration. Roth the State
Government and Central Government
services are the monopoly of certain
classes of people——they are privileged
classes in the country—and the sons
and daughters of those who are in
gervice at the State level and the
Central level usually get the jobs.
Thus these services have become the
domain of the city dwellerg and those
who come from the rural areas aré
gerupulously excluded from being re=
cruited into Government services,
Therefore, it is high time that rural
India is given proper representation
in the services of the Central and State
Governments. - S

The second point is with regard to
appointment of Members on the Pub-
lic Service Commisgsions both at t.he
State and Central level. The Chair-
man of the Public Service Commission
of the State of Maharashtra is one
Mr. Wankhade who comeg from a
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Scheduled Caste community, Naturall
he would look after the interests %

) of
the people coming from rural areas,
tl}e downtrodden classes, weaker sec-
tiong of the society, the Scheduled
Castes and the Scheduled Tribes, But
if there i3 only one Member of the
Scheduleq Castes or the Scheduled
Tribes on the Commission, naturally
his voice will be very small compared
with the seven other Members. As
my friend, Mr. Mulka Govinda Reddy
pointed out, out of the seven Mem-
bers five are from Government
service and the remaining two from
the general public. Therefore, the
voice of just one Member belonging
to the Scheduled Castes or the Sche-
duled Tribes will be very small and
he will not be in a position to impress
upon the other Members to see that
proper representation is given to the
Scheduled Castes and the Scheduled
Tribes and those Wwho come from
rural areas.

SHRI SANAT RUMAR RAHA: Nat
kulaks? Y

SHRT KRISHNARAO NARAYAN
DHULAP: No, not kulaks but those
who come from the Jower gtrata of
the gociety, the weaker sections. The
rural community has completely been
neglected for years together. There=~
fore, at the time of appointing Mem-=
bers on the Service Commission it
should be scrupulously seen that
people belonging to the Scheduled
Castes and Scheduled Tribes and com-~
munities coming from rural areas are
given DIOPer representation on the
Commission and the ratio of recruit-
ment by the Commission of people for
service shotld be 20:80—20 Of per=
sons coming from towDs and cities
and 80 of persons coming from the
rural areas.

Sir, the third poing I want to men-
tion here is about political appoint«
ment of Members on the Commission,
Those who are not included in the
Cabinet and those who are not given
a ticket at the time of clections are
generally provided membership on
the Public Service Commission.
Xnow certain cases in certain States
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where political adjustment is made at
the time of appointment of Members
of the Public Service Commission.
Therefore, that should not be the case.
Persons of integrity, honesty and
maturity, having some experience
about the administration, should be
recruited from amongst those coming
from the Services and thoge being
recruited from the general public.

With these remarks, Sir, I conclude.

SHRI D. P. SINGH (Bihar):
Mr. Chairman, Sir,. . .

MR. CHAIRMAN; I called your
name earlier, but you were not there.

SHRI D. P. SINGH: Sir, I mis-
understood that the Question Hour
would also be continued and there-
fore .

MR. CHAIRMAN: You should not
commit such a mistake.

SHRI D. P. SINGH: Mr. Chairman,
Sir, I welcome this Bill as an im-~
portant step towards improving the
conditions of service of important
people working under the Union or
the various States. Sir, we have had
an, important discussion and many
peoble have put forward their points
of view as to how it is going to Dbe
beneficial. To my mind, this is a step
in the right direction because the
members of the Public Service Com-
mission are responsible for the
appointment of a large number of
people. It is only right that they
should enjoy proper conditionsg them-
selves. We have not forgoiten the
timeg when the incomeg of such offi-
cers ar their scales of pay, and so om
useq to be looked after by themselves.
Many people here in this country
have commented that when they had
to pay large sums of money ac_1m1tted-
ly for the purpose of admissions to
colleges, it was only proper that when
they got themselves recruited 1n
the Services, if they did pay 1o
have something, it did not matter.
Sir, such were the affairs obtaining

[1 SEP,
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In many of the States whoge Govern-
ments we were compelled to take
over on!y recently. The position of a
berson in the party, we gre told, in
those States was measured by the fact
and the level by which he was able
tq augment the revenue of self, his
friends ang his party. Therefore in
this context, jt is only desirable that
the person who is kept in such high
position is kept satisfed and not
murmuring and disgruntled so that he
has to look around, -

Sir, you will remember that in 1937
when the popular Ministries came, the
Ministers used to be paid a salary of
Rs. 5000 per month. In our idealism,
we have tried to reduce it—and with
pitiful consequences in many places
which people are not tired of recount-
ing. If the conditions are proper
even in a poor country like ours, then
the gatisfied Ministers or Government
servants can look after with greater
efficiency, reliability, credibility, and
so on, the work assigned to them, and
not much of comment would come,
In that direction, Sir, when we see
that in many other Services, by the
introduction of various schemes, the
longevity has increased—expectancy
of life is much more today than
before, better health conditions obtain
today—then naturally it is in the fit-
nesg of thingg that those who are in
these posts may be enabled to serve
the country longer and better Why
stop them at 627 There are people in
some States cast with the duty to
work and do public service up to the
age of 66. This is about High Court
Judges; and about public life, in the
Ministry and so on, sky is the limit.
1f other people are allowed to work
for a longer period, it is only proper
that members of our Public Service
Commissions are enabled to work, as
a preliminary step, upto 62 years and
it might go upto 65 years, if the hox:x.
Minister is willing to consider their
potentials and their effectiveness . . .

SHRI OM MEHTA: When Shri
D. P. SINGH is appointed. - . .-
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SHRI D. P. SINGH: D. P. Singh?
Now that pension is assured, there ig
mot much inducement any more.
Otherwise, many of my friends were
looking forward to cushy jobs and so
on and so forth which the nation can
offer ang the number of jobs with
responsibility is growing . . .

SHRI BHUPESH GUPTA: You
mean to say, Ministers, M.Ps., Gover-
nors and the Public  Service
Commission?

SHRI D. P. SINGH: 1 say, Public
Service Commission to follow the
Ministers. In various other services
also there is need to scrutinise more
to be able to safeguard the interests
of the weaker gections the minority
communities and weaker sections of
the intellectual elite and intelligentsia
so that they do not feel disgruntled
and think that they are not given a
fair deal and so on. In that situation,
it is necessary that not only their age
is increased, but their number is also
increased in the various States. We
receive complaintg that in many ser-
vices the Departmerts today are some-
how able to out-manoeuvre the Public
Service Commissions. When people
have to be appointed and they have
In mind particular jobs, they give
these to some of their friends whom
they think to be desirable people who
are given a chance to enter the ser-
viceg through the back-door. When
the real advertisement comes, those
people are given preferment because
they think they have the necessary ex-
perience for 5 particular job. This
iz a matter to which I invite the at-
tention of the hon. Home Minister.
This is predominantly so in the States.
These affairs need to be looked into
because thig is a subterfuge to pre-
vent the honest aspirants entry into
the services.

Another aspect that occasionally
comes to our notice—this again most-
ly in the States—is that wherever
cases of promotion come, the treaf-
ment meted out to them, as the re-
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ports go, is not necessarily fair or not
necessarily satisfactory. , .

SHRI BHUPESH GUPTA: Un-
necessarily unfairs?

SHRI D. P. SINGH: Thig invites
ctommentg even from non-critical
quarters. Those are matters to which
I would invite the hon. Minister’s at-
tention. With these words, I welcome
the Bill and I hope there will be
more such progressive measures to
improve the conditions of service.

St 71w TR (SHT W) ¢
g @ o, #Fgn fadyw ar
grfem wwdw A%aT§ 1 @, 1975
# feoeft § ol & Fw ¥ay wran
HEYET T AT FEAE gUT 9T SAd 7
waA A AL o B ¥ ¥ A daw
WA & §EEdl &7 U1 62 AT WY
g1 S | 5T WIKE GRATT ¥ I8 Teq1d

gl
12 Noow

Ta% fair & 73 ot w1 791 A
qTATR I AT § F T e ¥ gy
T s g g U At 62 wTa
A qF TG1 a7 A1 1 59 =9 a5
65 AT HCT BT WIWUFAT @ &)
Sif WIRAT g ARG STt
HATR E, ST AT W@ QA
fraagit, SiaT 6 A a1 62 {arer &
N %7 §, 78 gfaar & 1 Y 58 A1 g3
wfa & 5aaTy qgw ¥76 §, 975 62
TS T4 ATAT 4 IT q I HFH FI7
AT J1HT e | &fes S deaarh
wE §, @l ¥ wrAw ¥, 9 4g
HTAT A FITT i IR Iqx
gatsfaaa § | 6 4T 4T 62 WA WY
W Fa g AT F 6 51 F & wFwvy gz
FO | Q¥ ST aga d went ¥
w3eal ¥ araey § Sowey §, o) f
T IR A T, 50 IF T raw
W HE avemaAm Ry Ay qrza
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FHTT 6 a¥ & T HIHT G T
AR, 62 T 7Y T STT AT IE W
aff feorm 1 wTrgifer 0% ¥ g
FETY AHG FHETAT & qrger ¥
WA P 1 Y rea & gfvafadt
s wroet ¥, 9fc § syww wgw A}
a7 aY 978 a1 gY e, §few o i
@I 3% §, S/g w1 wIw Adl
qgaw 1 zafad § wrady 9 wEks
FNATTH ATeAR § YA WgATF
q EFY WeRTIAT que F——"6 a9 AT
62 g ¥ St oY w17 &Y'~ SF ©ATH
qIFTI: ‘6 ¥ AT 62 T T AT wfere-
gugh A ¥51d’ | 7T 39 9%
w9 HXIT qV{ wwmar g O agd vg
QAR SIQTT g Sygar ;TS -
VTGI8 § Swa T WY AT & gud
qaT FT AT BT AT |

g a1, wawdl ¥ WA Gi%g
¥ ey § 9% FTR § & g fRar
TIY AT, SHE a1% F g weeT & R vy
daga fawar § ) gmR oW NRw G,
WF FHTL TH AT ¥ NaT At ety
faarsh nen we 9, I &Y aga ¥y~
wiogd & fasre 33 & are g3w awdioT
FATATHT RIEAT F1 GO FT HiwATY
fear o sedea¥rza IS wr A
Y o 7Y fradt o) gwl weal & q13
§ wa ot ad, faar weal # Tow adf
N TS F Y Aw {FT HAW F
T 93y § IR v ars w1
¥ ool 77 §ar Bal F SR GHT AT
Gfnet Foom fama) arfed iR I qu
FYow 78 59 war falka o
ey AWifF aga ¥ wIE A
Fq® W we @ W FW
T AF faseT &1 AAT IR @EEw
wfas g7 a5 §9r & 9@l @ wwT A
SgF! & & & w1 9 997 @ &
o7, St g A F S 77§ @Y ag
wray Sfag grm sk awm FHET
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¥ gaEy g q WATTH AT FW ¥
gyt fre) WA FY qEAIE W
RET AT | IE WIRAY, q8 6IEd
faret gert Aar F 7Y Ta@r AT wwGT @
#E vl w1 four favafearerr @t
gaafa fagac faoar o an gwd wrg
g foar war, aygg 9% smofaat
sofeqs & srar € 1 gafadr mws
9% warfag §ud & 15 &Y & wwaar
gfraqyodl ¥ falk ago gvgw W@
gt 1T d areaTe gd §a1 wew ¥ fadr
aTaTfug w2 g1 F WTaw ¥ weAr
faTazie fagqran wie Seg w18 wgfaur
w0 g |

WIFAYT, QG arq or  § weAr
HgaT § a@ A FAT HIAWAD
aze) & fysfoa ¥ &) g9 amno
I &1 <@l wrar sfgd 1 %W
FHmat § afawqge s aifaa 7
35T & ¥ W & afwd fresr anfadi
¥ o wdiww § aga ww g1 g
g% § QT TN § SEY #TET AXT
g sfeat & § afarg wgh 9T w48 €0
TQ grEey § AUITHT T FTAT =0led |
agi g AW wT T@Y & OHT
Toite g vl & | wAwa & |ray v
ot 91 &, $2%eg & ford e § 9@
& fam & qodY daper oy FY S 37
# JuT0 FGT & fr agt g oder
d wTem, sawr se gt afwd
aet gdfuer &ex AT & | qEAfaEr
dw wleartaw g g ar anw §
sTal & dfwd agl S¥E ga Ml
FIIT AT 1T FT QT ATGT §

T §F g & g, wgO §,
@Y afsws vpw § g g AW g, we-
q8 waHi % A §, saEr g0 glawr
yeg g awaR T A ; 9 SN g awd
§ %<8 AraT T wwe § 1 agf waradd
dez ¥ wfg T TS avar, a9 #7 93T
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faar qfege & o awar § | gafaq
Y ggfafadt &z § w39 § AT
74§ Fw son Afgg warar
gifgg | fafgd QT & s 3
TG G T4 AT IMfegg |

AqTTT, a0 & qraew W, g9
gre-airet &1 qzaT F faafadr § xgf
P 71T ATF YT ATTRT ST v
famd T QT & a8 TgT INAANT 1

Qe oreT 1 WTT F T L AT
aramt wr #faw T afgw gaw §
AT g7 AT agq s dradr &1
qrFT, ;T T § B oasat § gfa-
gfadrs aa #7 7grs AT g9y wrar §
g ey e W &, g
el #gr @ &1 w9 gfrafmd
g F gt Fr AT § 93 2 W@ §
51T 37 amT § giratadt foar av &
£y faqrd Sadtsy &, AeuTa®m I
& fe o § T =T ar afaa
FTeTTT 1 STAvr F41 Ag0 Grar srav
Frfeg? %2 97 WA & Al & fag g
g q9 AT G TER 1 T I
X1 Y F T FAFAT T4 & AT @
& Y s 9T faat §, 97 frogar
IRy F AR fa@rT & |rewav,
w7 gaer &7 T faard faaga
q= gT 1€ & | TO AW A1 gfer | T
i gz w3 & 4 &t wTwa Y adeei
¥ a5t § AT gaT AW § T wrerAr
F ey T AIA0 &7 aQer § gda
TErErawyl IAT W F UG-
ATGT & A7 @IS &7 AT, A T
A B v &) fard § aderr /4T
Fifet i fgaas Fagaaadi g o
ST F qqerr ASF AT SOAr v
g sufeq a8 T AT qg W oI
AT AT afparEt aefter § oy P staat
& StarA & =t s § o g sdsr =97
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AT Y I FT FATAA AET IT AT |
W IATTIW § qarw qfadT § onr
@ a1y & a1 It fo= sraar aser
& 1 agt & @ o S aferor wieg ks
Fq F fad v & v 97+ afea, b,
ALTAT AT agT &7 AT AT T8t Y
& ST HIEHT AT ST AT & 1 aY
78 i AT wAA § F8) vy @
g2 qdra 1 fafga w3rd & ovr &,
gAY T 3357 § a7 FfFafe ok
Fasl F I3 T § SO AT 7o
IR T &, oAt F FAraw
& {0l a8 "y TATST oA & far
g Srear ay gt Ay arw ar
FIET AT AR ASHF AT ATIT T AT
A% | qrEArgarg fe gn graew §
AITAT TEHAT A BT Aear & fa=r
FIAT ATCRY A1 ST TVF JIT HATTRT
T 87 TEAT AUy 7 Rt ammt
#, gra 7 g7 ¥, 930 F7 g0 Y 1
qrert 1At Arfe; awrT uyaT gawy
fraar =rfed FYT st w1 ady g7
gTAT gIAT AIfgT sruF fa3er |reT
e & | FAT gD AR AR
Y Tsg ST AN g Ay & faqw
& &7 § AT A T3 @ & T ATAIH
Fag ar<g & Fr mAd § 78 9 @
g7 FrEmarT g W wE ?
i favwT g P E 9@ Y,
faawt & swrar FF @Y agq £, A
T AN T @Y T AT FAT AT
qgAY & 58 UCETT FT AT TGV Faerar
T1fe¥ | AT TS QN T4T HIT qrAy
Eomrtagawg g  HAsr ¥ &
JARAT §, ITHY AIY Y AR FT 6T
FAT AIEY | STAFT B AT AT
=rfad AT S &1 WAy § arq FE
=fgd | wre gfvean Wem a0 ara
adfad ; #AGAr 745 ¥ WS
SIS, g Faw g § = f
o #Y orvar figedt gadl g, HAST FI%
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gRar AT g 1 aga ¥4 gAd g W
AR 1Y FH M fredr ¥ gd-fud
qRE § )

gafar Ju fades § B wor ¥
araey § 33 fadq qg Jt st &1
wrer T AT | 7 Favara @ fr oo
star sTaAfad qrady 38 faar ¥ agq
wiverar & fora #3r 1 & za fas @
HAHITT FIF gX HITHAAT T477 TGN
T TA TAR! FUTS AT ATIAT
g1

sl SRTETT meAY (SATAIW) ¢
gamfa agiza, & Fq9 N-dA gA@
& 3q fgo7 § w@ar Fgar §, W
9gar qa@ 71z § 5 afqaa ofsas
afaw FANT F1 79 O fa7 957 OF
FATAT FFTIOT §HT 41 | I8 FATATL T
ar 5 7g ad =31 woganAT ad g 5
FTET wiaqa § gaq A1 =947 fwar
Iq% 1 39fqwg sxfgq T & Fa7 fam
&1 ag gfaaw aleaF afag FHow a1
T H FIHATLAFTNG GAT | FaF TZF
3313 Fgr, wgw agt § 7 Aqaq IF
g7 fpq oy @) g8 feafy a7 B
514 fF 85 Ifyora stred gt § w@ATR )
Ffqam ofsas  afaq FA@a F3aT 2
f& gax 13 afqma =afaq aiata fag)
ag fwady adr fagradr g {5 =qreftaar
Tifeq & 3099 eI, T AT GTFR
Fr A1wfegi 7 wat & o ge abat
F1 Sfamg #F@F 13 7 "I 4g
feafg sa & a1 & wawar § % ¥g
waq ¥ fag ok ar & F fag
I uF  agq 991 9AFTaF (4% aq
war g forg a2 gawY TR § aE=Ar
78T |

FaLr 1A S § 47 7R wgeT
faoiy ®q & Fgar 9g4T1g ag ag & fw
o9 TH 419 AT A4AT  FIA fF AT
790 RS—2.
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i Tredis gamst 7 %, ‘QT'§OQQ
Tqo §, ATSoT ol §, HSoTFTHo
2, 9% aivard ¥ fway aafsq v
A AT GAAT HATZC ]| FaT Alg
AT qamt & fag  ardr wfqwr
¥ fedai § € @ifwg @ wdr &
I & AW H 38 I F 7l7wr
7] 7 BB 3T IFTHT J1 qHJT TAT
ar @1 g f& are ofvad &1 "few
AT Jaml 1 wifaaes a1 g1 ®|re
3uF faQ 75 waA®s F CF qgaw
qed FAr Aifgw, @A gy fw
a¥ NG 7 W@ew &, agifE @y
AU W J1 frsar a7 qU wWr )

Fradr arq, & a139 S F I9 FIX
gatta Fagrd § & oF Ay Ay
#g faar f& ardrr  awmi &1 o6
FFAT I | FATEF § TS 43 @8,
Are § g7 7§ @1 8, afmwarg #
afga 77 @ 2, wfsq wredm swray
saga ¥ ag If7a7 afsas afqg sdam
ATF TATEZHCE | TFH AR QA IRAT
AT g 1§ AT I AT e
F WeTq ¥ 9% EC EGF § a9 A
dH17 A JAT AN F FR T AQ §
q1 39% fag zaw @ fr=d )
ATE AT 15 T TEAAT § FrAA0
Fifgq | HeqAr S AT WWEHT F
SreaTgd &4 v qafe g w2 dlaen #77
AEAT F AT ZW A qIAm 7
#T Weargd 4 F( 7@ 7 IqA andr
T o W qEE F FITHRAST
#1 Tifaqer  @Er F fag 91 @)
qF dr 39 awg Fr S AR B
ZaL TSl F1 Arq § F41 FE——fLeedT &
gr e fme %F s Fr A AE | )
AAAT WIETH & THAT § HIT 991 B
G @ E #ifF 3 A § FF gy
TFE 398 (AAdT B\ H@EX &
faor Far ey & ag 2w &t
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frerT & AT ATEAT € 1 gEd ST F S
ara Izrft & 394 watw agna g
FITAT AMHT T (57 THFITH Neargd
fear it & 0 WYX IAF A/ F 1 gfAaT
qfestw afgg sdow aex Fq0 A0
g, zgar # st frog faar sm

gftaw arg foaf1 57 T § I571
AT § a7 43 & ¥ afaw afss atam
FAIGA + AT I TE T IFTIFFET
73 X # 9% g AR W =77 § q534
fraraefia o3 g &1 fediigar ST §
Far f& @31 3w a% {FEr 7= w1 forg
7& & wrAr | wal at feqfa & A a7
TAET FEH 2@ W IR GE
wiga &HIMH & G<EAT A HGA FT
g aifE g7 TR O F g1 A
frofg sedr  fad s &% )

sy Srodto fag st 7 i 1 H7 0F
fesfy faeram Trsa o # I fowarr gor @8-
qar 78t faa & fag ag 3 T@T )
qr gAY wrEaar g fF g gat
¥ 8 oy oy F AT FAET g8 8
gadl Sagl § g W e FAeh g3
gad@ & qadifar a8 ¥ FW FH aAL
qu st ag #f Agl arp A arH? zq
zfez & ofr 10 Frige F wa g7 gadd
5 HTT A F AT T § v W
AW @ FIL A, T wwAfar sg §
F T W@ §, AT KT GIAT 7T i
T =FifgT :

Al AR 42 ¢ UFAfeFs §
faaar 9331 giar & IFar & Jrav grar

g

N Qo am (fgrraa w3w) ¢
T FIFT q18q, alearw wizg s
& AFAYT RIS 60§ 62 AT FIF
FT T KAHKT AT TIGT T (97 qarT %
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qraT I § § ITRT QXA Ardg w4
g A IGFT GTAFTT FIATE | AfwT
AT L & a7 1 § a7 fF 0F #7
ESIRIERIE RERAS (EE AR FE GG ES
TF AF T8 1T S AT OF 9T TG
gar g1 adre wigs 7, f9egia gaan
argeE BT, 7gE A TEE 9gAHl O9%
T /gt fHan AT ITIT ATTIAT |
ag gAarr fRaTg #1 asT g ¥ 19
B8 g oA AW FIENA AR
FTH ZHH R GHF AT FIT T § &
ITRT EHT THRIA-=F AL AV
FHTT ¥, aeg-T8 ¥ gE IR
FIE FAL, AT AR FIAEH TG
# AATT FT ¥ &\ fHe § wrw
AFIfaq 7 FmaE g & T4 60 9,
A IT G 62 FIA KT I &L A\ W4T
qg 73T TA ANMT FT, AT sTAFKAT FT
gt dr %, AAFFTT A0 | Qaas afaq
FAYAT H 50 Brady AT qq7Ez afaw
7 fad s & @@ FT 7 HETC |
AZoTTouHo &, HAfofroTmgo & IT
ZaL AL 9T ArgA & 1 IAET @ E}
3T adlg 11 & 99 aF fg & waTne
afad % 17 § AT 919 F g7 AF W
AT ETTEAM T §T AR A
g1 F4TF 56 AT 58 qrF F I ai
arg 93 feme g 8 o fag 39 &t
Torq faadl & o five gaar g7 sl
qTHL fRar Arar & &Y I waw
I FIEIT FTHAIT I5HT A g7 (a7
¥ AfFT AR G 93T g A ot
AT W@ 9, B AT 5T 7 qAgT G Y
fau 9@ & s gEwieE 13 3, Tw
aifgim #1797 9 &, I IR gQ
€ 35 Nhus 219§ Ay A qFTO
grefaai #1  amsrg fFar qEr &

SA w1 IO AT fAgST TG g, IT &M
F1E wEATR: @fag ag g ag
frdt ag &1 a9 T 7T Hix 7
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98 Tq A 9T AT B AT agi 98 faw
6ET ¥ Awa ¥ faiwga g v+
SEIA FAT 40 FT 50 FA AT FIAT
AR SR TS GW HIUAT TEY
gar | IfFT Y Fw EdET
afzg A @ § ST A TR faady
g U d AT Fr q@ ¥ ot afag
FE E 1 @ IF A Ag VA
TZA X | A F wA@I H FAR
grgar ¥ ag o we wewm fw
T AT 3T & 62 QT FT I
¥ fraar sw@wwr fag «w § @y
3% ®iaw e ™ F fAa W
o AT Srfge 0 waw g+
gd ® Afag @ M E g I™
qrosarEgr BE WA | IHW T AT-
FLEEr A Wl wEa I5T g
g #aits @ ¥ gz 9 @ AR A
TFE WHAT G AFIE A FE
afes a7 sy § o 7 afgede
g sy g 1 z@ f@d a0 gy
qrEAr g5 38 9% ww AR w0

qF gady T § ag FIT FAGAT
g fredi oy fngar & wad §
T faafr WE wAge g, 93 &0
R AT FEATAIT FT IFTE AFIT
g O& wvad w1 gfaaa ofsws wfaw
FAOT § Fraag BFar s =fgh K&
fr T IdAT aftvg & GlA FE A
Y & Far &y agt fFar srar il

Al ©F AR Aw g fFoa
FAGAE Rea U "Ikl &9 H a9 §
IqFT fAes fgerT ITRTT & T W
fawrar =rfgh, #aifF uF gre dee ax
WA F I3 W ITF TF FF a7 F
% o A8 WAT ar ITHT AT (0
afersr & @rar & ) gafay § sawer
B T FZAT gAT wIq oL arfgar &
Fgar foe ag AL 39 @EEE & A
weAT | ¥ aadar g R oag faw @
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qq AT AT & AT z@fay aq &
Tz A TEI g gFAL, AfFT =T
EEE T AT MiT fFar S awar
g1 9% 7 )

SHRI KRISHAN KANT (Haryanza):
Mr, Chairman. Sir,.

SHRI OM MEKTA: Sir, is he
speaking on this Bill?

MR. CHAIRMAN: Yes, witlh refe-
rence to this Bill,

SHRI KRISHAN KANT: Sir, this
is nol the last of the Constitution
(Amendment) Bills. Thig is just a
part of a series of amendments to
the Constitution which began more
than a decade ago. As a matter of
fact, another set of very drastic
amendments is being introduced in
the other House today.

SHRI OM MEHTA: But very use-
ful,

SHRI KRISHAN KANT: There-
fore, Sir, a stage hag come now to
make out attitude clear about the way
in which the Constitution is being
played with ang the manner ijn which
the parliamentary procedure is being
misused..

Sir. I am speaking today on be-
half of the Parliamentary Group of
Congressmen for Democracy and the
Janata Front in the Rajya Sabha,
comprising the Congress (O), the
BLD and the Jana Sangh..

Sir, the next amending Bil] that
is being .... (Interruptians).

SHRI OM MEHTA: Hoyw is it rele-
vant here?

SHRI KRISHAN KANT: That Bill
is not based upon the recommenda-
tions of any national committee ap-
pointed by the Government but on
the recommendations of a committee
appointed by the ruling party from
amongst its own mmembers. The re-
commendation that the Law Minister
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should invite certain Opposition
leaders to discusg with him was also
the recommendation of the party
committee as modified by the ruling
party. It is significant that what
appeared in tiie Press in regard to
these discussiong was merely that
certain Opposition leaders had met
Shri Gokhale and their views would
be duly considereq before the Gov-
ernment formulated its own propo-
sals. Not even at thig stage was the
Government prepared to lift this cen-
sorship. In the circumstances, it was
scarcely to be expected that Govern-
ment would, of its own accord. seek
to discuss the recommendations of
the party committee With the leaders
of Opposition parties, most of whom
are under detention. In these cir-
cumstances, many of the Opposition
leaders of the CPI-M, the Congress
(O), the Jana Sangh, the Socialist
Party and the BL.D.. were left with
no option but to decline the invita-
tion to discuss these amendments
with Shri Gokhale, Again, Sir, there
wag no mention of these things, of
their declining to discuss anything,
in the Press. In spite of the repeat-
ed declarations of the Congress party,
Government leaders, and particularly
the Prime Minister that they desired
a national debate on the proposed
amendments tg the Constitution, no
such debate hag been permitted
or made possible. Meetings, con-
ferenceg and seminarg have been ban-
ned at various places. Even the
Nationa; Seminar organised by the
National Committee on Review of
the Constitution, consisting of repre-
sentatives of varioug politica] parties,
independents, jurists and academiciang
was not allowed to be held at the
Vithalbhai Patel House in New Delhi
on the 31st July and 1st August. 1976.
Mpreover, whenever and wherever
such meetings and seminars were
permitted. the proceedingg that ap-
peared in the Press were truncated,
distorted anq misleading.

Sir, the discussiong even within the

ruling party also appear to have been
far from being genuinely free. Even
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a pro-Congress nationaj] daily such
ag the ‘National Herald’ felt constrain-
ed to comment editorially that con-
sultations with Chief Ministers and
PCC Presidents were with “those
whose appointments are mostly ad
hoc”, The national dialogue has re-
duced itself to a national monologue.
Indeed, no nationa] consensus can be
evolved on any vita] issue in the pre-
sent oppressive climate of fear and
oppression. The intentions of the
Government appear to be contrary fo
theiy declarations. They do not want
any fresh debate and appear deter-
mined to rush through the proposals
of a far-reaching character in g
period of constitutional dictatorship
and to make them permanently in-
built in the Constitution. By those
amendments, the Judiciary is sought
to he made impotent. the Press docile
and the Parliament unable to exer-
cise its own powers. The people,
the real masters, will lose their
soverelgnty. ... (Interruptions). While
fundamental duties are sought to be
cnbodied in the Constitution to ins-
pire the people ... (Interruptions).

AN HON. MEMBER: That Bil} is
not before the House now. It is not
relevant.... (Interruptions),.

SHRI HIMMAT SINGH (Gujarat):
Sir, on a point of information. The
real guthorship of thig speech is that
of Mr. N. A. Palkhiwala,

SHRI KRISHAN KANT: THe real
authorship of the forty-fourth Con-
stitutional (Amendment) Bill is that of
big monopoly houses of this country
... (Interruptions).

MR. CHAIRMAN: The Bill is rot
before the House. If you again refer
to that Bill, perhaps you will have to
stop. ... (Interruptions) ... But do
not speak on a Bill which is not be-
fore the House, ... (Interruptions).

SHRI KRISHAN KANT: The fun-
damenta] duties that are sought to
be embedded in the Constitution to
inspire the people significantly....
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MR. CHAIRMAN: You can speak
noyw without reading all that is
written because the Bill is not before
the House,

SHRI OM MEHTA: Sir, he is wast-
ing the time of the House,

MR. CHAIRMAN: If you want, you
can speak., you can make copious
referenceg to the notes. Ywou can use
them, If you read continuously, it is
not speech.

SHRI KRISHAN KANT: I am com-
ing to that. The attitude towards
the constitutional amendments and
the way they are being dealt with.
(Interruptions). 1 am coming to
that. The fundamenta} duties which
are sought to be embodied in the
Constitution to inspire the people of
India. ...

SHRI OM MEHTA.: Sir, the Bil] is
not before the House When the Bill
comeg before the House. he can speak
whether it is fundamental duties or
something else,

SHRJ] KRISHAN KANT: I am dis-
cussing the Bill, I am not discussing
the clauses of the Bill,

SHRI OM MEHTA.: How can a
Bill which has pot been reported to
the "House be discussed? Otherwise,
it will be a one-sided affair. He will
go on criticising the Bill which is not
before the House,

SHRI KRISHAN KANT: I am not
referring to the Bill at all. I am
referring to the general attitude to-
wardg the constitutional amendments
and the way they are being done dur-
ing the 1ast few months in the coun-
try. 1 am not referring to the clauses
of the Bill :

MR. CHAIRMAN: You can proceed.

SHRI KRISHAN KANT: The fun-
damenta] duties which are sought to
be embodied in the Constitution are
to inspire the people. (Interruptions)
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MR, CHAIRMAN: Will you please
resume your seat? I am here to
control. Why are you bothereq at
all? The fundamental duties are
mentioned in the new Bill. Why are
you referring to it? If you do that,
I will have to slop it completely,
whatever it is.

SHRI KRISHAN KANT: I am not
referring to the new Bill. I am re-
ferring to the resolution outside.

MR, CHAIRMAN: We are not dis-
cussing the resolution also. It is a
small amendment to the Constitution
increasing the afe of retirement. It
is nothing more. You are a senior
person.

SHRI KRISHAN KANT: Mr. Chair-
man, Sir, I have come here to speak
after a discussion with you in the
Chamber. 1 have come after taking
permission from you. If you had not
permitted, I would never have come
ang spoken.

MR. CHAIRMAN: Then I must ex-
plain to the House that you came to
me to take permission to make a
statement. I have gllowed you with
reference to the present Bill. If you
mention gomething else casually here
and there. one can understand.
If you want to make a case
that you can sp2ak on this, then I
have not given you permission. You
should not misuse your meeling me.

SHRI KRISHAN KANT: Here 1
am referring to the issues which have
‘been agitating the minds of the peo-
ple regarding Constitution.

MR. CHAIRMAN: We are not dis-
cussing that at all. We are discus-
sing only a small point. If you want
to speak on that Bill you can speak.

SHRI KAMESHWAR SINGH (Bi-
har): On a point of order, Sir.

MR. CHAIRMAN: No point of or-
der.,



43 Constitution (Forty-third

SHRI KRISHAN KANT: I am spea-
king regarding the attitude towards
constitutional amendments, I am ma-
king a general proposition about the
attitude to the constitutional amend-
ments. Taking advantage ‘of the
new constitutional amendments . . .

MR. CHAIRMAN: Therefore, I am
not allowing you to speak about the
general atiitude, You cannot speak
about what is yet to be introduced.
You must be very clear about it. I
have given you time. If you want
to speak, you speak; otherwise, you

can stop.
L 2

SHRI KRISHAN KANT: Iam stop-
ping. I am going.

(At this stage, some hon, Members
left the Chamber)

SHRI OM MEHTA: My friend, Mr.
Krishan Kant, made a very long
speech on a Bill which is not before
the House or which has not even
come to thig House. It might
have been introduceq in the other
House. That we do not know. I think
he is still in the habit of saying the
wrong thing at the wrong time, So,
he said thig at the wrong time. He
made one or two observations that
we do not allow the opPposition par-
ties tp hold meetings when the cons-
titutional amendments are being dis-
cqussed. I would like to make it
quite «lear to the House that it is
totally wrong and Daseless to say
that. Wherever they wanted to hold
the meetings, they were allowed and
I have got a long list before me
where this Lok Sangharsh Samiti
wanted to hold meetings to discuss
the Constitutional Amendments. They
were allowed on 14th January, 1976
at Rajkot, and again on 8th February,
1976 at Nadiad. Citizens for Demo-
cracy were allowed to hold meetings
in Ahmedabad on 12th October, 1975
and 1st January, 1976, on 19th and
20th TJune, 1976 at Bombay, and on
18th July 1976 at Madras. The Civil
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Rights Piotection Committee held
meetings during June, 1976 at 15
places in Kerala. The CPM Left
Front were allowed to hold meetings
from April to August, 1976, at 11
places in West Bengal. The Demo-
¢ratic Front held a meeting on 6th
July, 1976 at Alwaye. The joint
meetingg of leaderg of the Swatantra,
the BJS, and the SP were held on
18th July, 1976 at Madras; a meeting
of the left parties was held on 27th
June, 1976 at Jalpaiguri. A meeting of
the position parties was held on 7th
August 1976 at New Delhi at the re-
sidence of Mr. D. N. Singh. Meetings
of the opposition parties were held at
Ernakulam on 31lst July, 1976 and 1st
August, 1976: CPM-led opposition
parties on 22nd June, 1976 at Erna-
kulam, and again at Idikki and
Manjeri on 19th June, 1976, The
National Democratic Forum was al-
lowed to hold its meeting at Palghat
on 27th June 1976, and then like
this again in the Osmanija University
at Hyderabad. The Lakshmipuram
Youngmen’s Association was allowed
to hold its meeting at Madras, and
Bombay. The National Committee of
Opposition was allowed to hold
its meetings on 31st July, 1976 and

1st August, 1976 at Delhi, and the
Progressive Lawyers Forum on 9th
August, 1976 at Trivandrum, Like

this, 27 committees were allowed to
hold their meetings at various places.
Not only that, about 41 joint meet-
ings of opposition political parties on
the Constitulional Amendments were
also allowed. The break-up is: Guja-
rat—3; Tamil Nadu—2; Maharashtra-

2. Kerala—21; Delhi—1; and West
Bengal—12,
Sir, we have also been informed

that ten meetings of non-political
groups—2 in Andhra Pradesh, 2 in
Tamil Nadu, 2 in Maharashtra, 2 in
Delhi, one in Kerala, and one in
Gujarat—were allowed. So, forty-one
plus ten, that is fifty-one meetings
were allowed where they discussed
the Constitutional Amendments, So,
it is wrong to say that we have not
allowed the meetings to be held. But
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wherever these meetings which were
being called for discussing the Cons-
titutional Amendments were being
used for other purposes, for critici-
sing democracy, for criticising the
emergency, for criticising the Gov-
ernment and other things, there
some restrictions have been put by
the State Government., But no ban
has been there on the meetings
which were being held for this. So,
Sir, the topic under discussion is not
the general amendments to the Cons-
titution. Ang when that comes before
the House, we will reply to each and
every point raised by Mr. Krishan
Kant. This is not the occasion to
reply to those points which he raised.
But I must make it clear that the
Constitution was drafted 25 years
back for the peoble of this country.
And in the changing circumstances,
when there are strong compulsions
from the weaker sections, from the
poorer sections of this country, some
amendments have to be made so that
it can fit in with the changed cir-
cumstances. And the amendments
are made because the Constitnuon
cannot be a static thing, and the
Constitution has to be changed with
the changing conditions. And, we are
bringing the amendment only for that
purpose. Today’s Amendment which
we have brought before the House
is also like that.

Sir, when the Constitution was
framed, the age of retirement of
Government servants was fixed at 535
years, the age of retirement of Judges
of the High Court at 60 years, and
so on. Now, after 25 years, the age
of retirement of High Court Judges
has been increased from 60 to 62,
and of the Government gservants in
most of the States from 55 to 58
Like that, we have brought in this
Constitutional Amendment to fall in
line with that, and the age of retire-
ment of he members of the Public
Service Commission would be raised
from 60 to 62. Sir, a question has
been asked as to why we should not
make it 65 years. Sir, a difference
has been kept from the very begin-
ning. When the Constitution was
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framed, a difference was kept in the
age of retirement of High Court and
Supreme Court Judges. Now, the
difference is, it is 62 years in the case
of High Court Judges and 65 years
in the case of Supreme Court Judges.
Even in the matter of age of Mem-
bers who want to stand for elections
to the Rajya Sabha and the Lok
Sabha the difference is there. If a
man wantg to get elected to the Lok
Sabha he should be at least 25 years
of age and if he wants to get elected
to the House of Elders his age should
be 30 years. So the difference is
there. Similarly, people in the State
Pbulic Service Commissions gain ex-
perience and later if we like we can
draw them to the Union Public Ser-
vice Commission and there they can
continue up to 65 years of age. It is
for this reason that the difference has
been kept. This difference is not
only in the case of ages of members
of Public Service Commissions but
it is in other cases also.

Sir, a question wag raised that the
number of members in Public Service
Commissions is much less and it was
asked that their number should be
increased. There is no limit, Sir, upon
the number of members of a Public
Service Commission. Under article 318
of the Constitution it has been stated
that in the case of the Union Public
Service Commission or a Joint Com-
mission, the President and, in the case
of a State Public Service Commission,
the Governor of the State may by
regulation determine the number of
members of the Commission and their
conditions of service. There is no
limit on the number of members of
the Union Public Service Commission
or a State Public Service Commission.
1f there is more work, more members
can be recruited.

Shri Shyam Lal Yadav and Shri
Prakash Veey Shastri and others rais-
ed a pointand I think I must also
agree with them though I also come
from a rural background, namely,
that most of the people who are being
recruited to the 1AS. and the 1.PS.
and other Central Services come from
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[Shri Om Mehta.]

cities and urban centres. I have also
found that most of them come from
such families who live in cities and
urban areas and if the father is an IAS
man, his son and his daughter also
get into the IAS and sometimes the
son-in-law is also an IAS man. We
See so many kinds of monopolies and
this is a kind of monopoly and some
of the big families have monopolised
the whole thing. The Union Public
Service Commission referred this
question to a committee and the com-
mittee was asked to ‘examine how the
people from villages and rural areas
could be attracted. Rightly, Sir, as
pointed out by Mr. Shyam Lal Yadav
and Shri Prakash Veer Shastri, 85 per
cent of the people belonging to this
country live in rural India. I have
come to know, Sir, that the Kothari
Committee hag submitted itg report to
the UPSC and the UPSC has gone
through the report and sent its re-
commenda‘ions to the Government
about a fortnight ago. The question
of Indian Janguages was also referred
to the UPSC and very soon the re-
commendations will be before us and
the Government will take a decision
on them.

Sir, it hag been said that the condi-
tions of service of members should be
improved. It is for the State Govern-
ment to fix their pay and allowances
and determine other facilities which
could be given to them. For the Union
Public Service Commission the Gov-
ernment of India is responsible and
recently we have raised the pay of
members of the UPSC from Rs. 3,000
to Rs 3,250. Some benefits have also
been provided to non-officia] members
and pension has been raised by 40 per
cent, So, whenever we have felt that
some service conditions of these mem-
bers should be improved, the Govern-
ment has always acted but in the case
of members of State Public Service
Comissions, the State Governments
have to do it.

Sir, a guestion wag raised about the
Scheduled Castes and the Scheduled
Tribes and it was stated that they
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should get due representation on Pub-
lic Service Commissions, So far as we
can gather from the reports of Staie
Public Service Commissions upto the
year 1973-7T4—the figures of which are
available with us—the total number
of members of State Public Service
Commissions was 80 and out of that
18 pelonged to the Scheduleg Castes
and the Scheduled Tribes—9 belonged
to Scheduled Castes and 9 to Sche-
duled Tribes and the percentage works
cut to 22.5 which is the percentsge
which has been fixed by the Constitu-
tion.

SHRI B. RACHAIAH (Karnataka):
Is any of them a Chairman?

SHRI OM MEHTA: I have given the
total but I will find out if there are
any Public Service Commissions where
a Scheduled Caste or a Scheduled
Tribe man is the Chairman,

In the Union Public Service Com-
mission also, Sir, we recently got two
members, one from the Scheduled
Caste and the other from the Sche-
duled Tribe. One of the Scheduled
Castes members went into the Agri-
cultural Service Commission and one
Mr. Dhan,from the Scheduled Tribe
went to Ranchi University as its Vice-
Chancellor. And still we have got one
Scheduled Caste member out of the
six memberg that we have in the
Union Public Service Commission.
Therefore, Sir, due representation is
being given to the Scheduled Castes
and the Scheduled Tribes. As I have
already said, Sir in the IAS, IPS and
IFS, whatever quota had been fixed
during the last 15 years, the whole
quota has been filled and there is no
area left where we have not filled
the quota fixed for the Scheduled
Casteg and the Scheduleq Tribes.

The other point raised was about
the early retirement. It iy advisable
for the members not to join the Union
Public Service Commission or the
State Public Service Commission at a
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young age because we generally want
experienced people, engineers, doc-
tors, scientists, and people from tne
academic circles to come to the Public
Service Commisions so that we have
experienced people in the Public Ser-
vice Commissions to make gelections,

DR. V. P. DUTT (Nominated): The
younger people can also have some
experience,

SHRI OM MEHTA: There is no bar.

SHRI B. RACHAIAH: In the case of
Public Service Commissions, we take
people who are up to the mark. I
want to know whether you are going
to retire those people earlier whose
integrity 1s questioned,

SHRI OM MEHTA: I think the hon.
Member has not read the provisions
in the Constitution. I will just now
tell him. There is a specific provision
in the Constitution for those members
whose inlegrity is doubtful or who
indulge in mal-practices. Dr Dutt
raised a question as to why the youn-
ger people should not come. There is
no bar. Even if Dr. Dutt wants to come
to the State Public Service Commis-
sion or to the Union Public Service
Commission, he can come. But the di-
fliculty would be, Sir, that after re-
tirement—Dbecause there ig a lmit that
either he shoulg be there for gix years
or he completeg the age of 60—at the
age of 50, he would not be able to join
any Government service either under
the State Government or under the
Central Government.

AN HONOURABLE MEMBER: He
can come to Parliament,

SHRI OM MEHTA: He can come to
Parliament; there is no bar. But we
are also examining whether after ser-
ving the State Public Service Com-
mission or the Union Public Service
Commission, a person can go back to
the University, because universities
are autonomous and they are nof
under the Government. A recent case
is there when Mr. Dhan was allowed
to join Ranchi University. Like this,
we are examining whether they can

.
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and join the university after having
remained members of the Public Ser-
vice Commission.

Sir, under article 317 (1) there is a
provision for the President to remove
the Chairman or members of the
Union Public Se.vice Commission as
well as of the State Commisions after
making a reference to the Supreme
Court for holding an enquiry and
sending its report on the specific alle-
gations against the Chairmap or the
members. So, Sir, there is no bar and
the Cons'itution already provides for
it.

AN HONOURABLE MEMBER: But
it is not done.

SHRI OM MEHTA: That is because
you have never gone before the Gov-
ernor or the President. Sir, if they go
with specific allegationg Ybefore the
Governor or the President, the person
can be retired. Provison is there but
if this provison is not made use of,
what can be said? It is not the fault
of the Cons‘itution-makers.

With these words, Sir, I
the Bill to the House.

commend

MR. CHAIRMAN: The question is:

“That the Bill further {o amend
the Constitution of India, ag passed

by the Lok Sabha, be taken into
consideration.”
The House divided.
MR. CHAIRMAN: Ayes—182;
Noes—Nil.
AYES—182

Abid, Shri Kasim Ali

Abu Abraham_ Shrj

Adivarekar, Shrimati Sughila Shankar
Alva. Shrimati Margaret

Amarjit Kaur, Shrimatj

Amla, Shri Tirath Ram

Amjad Ali. Shri Sardar

Anandam_ Shri M.
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Antulay, Shri A. R.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. Jagtap
Balram Das, Shri

Banerjee, Shri B, N.

Banerjee, Shri Jaharlal

Bansj Lal, Shri

Barman. Shri Prasenjit

Basar, Shri Todak

Berwa, Skhri Jamnalal

Bhagwan Din, Shri

Bhagawatj Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt. Shri N, K.

Bisi, Shri Pramatha Nath
Borooah, Shri D. K.

Bose, Shrimati Pratima
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. Rajat Kumar
Chanana. Shri Charanjit
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof. D. P.
Chaturvedi. Shrimati Vidyawati
Chaurasia, Shri Shiv Dayal Singh
Chettri, Shri Krishna Bahadur
Choudhury. Sari Nripati Ranjan
Chowdhary, Dr. Chandramanilal
Chowdhri, Shri A. S.

Chundawat. Shrimati Lakshmi Kumari
Das, Shri Bipinpal

Deb Burman, Shri Bir Chandrg
Desai, Shri R. M.

Deshmukh, Shri Bapuraoji Marotraoji
Dhabe, Shri S. W.

Dhulap, Shri Krishnarao Narayan
Dinesh Chandra Shri Swamj
Dutt, Dr. V. P.

Dwivegi, Sirj Devendra Nath
Gadgil. Shri Vithal

Ghose, Shri Sankar

Gill, Shri Raghbir Singh

Goswami. gari Sriman Prafully
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Gowda, Shri K. S. Malle
Gowda, Shri V. K. Lakshmana
Gupta. Shri Gurudev
Habibullah, Shrimati Hamida
Hansda, Shri Phanindry Nath
Hashmi. Shri Syed Ahmag
Himmat Sink, Shri

Imam, Shrimati Aziza

Jain, Shri Dharmchand

Joshi, Shri Jagdish

Joshi, Shri Krishna Nand

Joshi. Shrimati Kumudben
shanker

Kadershah, Shri M.
Kalaniya, Shri Ibrahim
Kamble. Prof, N, M.
Kameshwar Singh Shri
Kapur, Shri Yashpa)

Khan. shri F. M.

Kihan, Shri Khurshed Alam
Khan, Shri Magsooq Ali
Khan, Prof. Rasheeduddin
Khan. Shrimatj Ushi
Khaparde, Shrimati Saroj
Kollur, Shri M. L.

Koya. Sari B. V. Abdulla
Krishna, Shri M. R.
Kulkarni, Shrimati Sumitra G.
Kumbhare. Shri N, H,

Kureel Shri Piare Lal] urf Piare Lall
Talib

Lalbuaia. Shri

Lokesh Chandra, Dr.

Lotha, Shri Khyomo
Madhavan. Shri K. K.
Mahanti, Shri Bhairab Chandra
Mahapatro, Shri Lakshmana
Mahida. Siri Harisinh Bhagubava
Majhi, Shri C. P.

Makwana Shri Yogendry
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul
Mehrotra. Shri Prakash

Mani-
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Melhta, Shri Om
Menon, Shrimatj Leela Damodara

Mhaisekar. Shri
chandra

Mirdha, Shri Ram Niwag
Misra, Shri Lokanath

Mishra., Mahendra Mohan
Mishra, Sari Rishi Kumar
Mittal Shri Sat Paul

Mohan Singh. Shri

Mondal Shri .Ahmaq Hossain
Mukherjee, Shri Kalj
Mukherjee Shri Pranab
Mukhopadiryay. Shrimatj Purabi
Mulla, Shri Anand Naraip
Mulla, Shri Suresh Narain
Munda. Shri Bhaiya Ram
Murahari, Shri Godey

Nanda, Shrj Narasingha Prasad
Narasiah. Shri H. S.

Nathij Singh, Shri
Nizam-ud-Din Shri Syed
Nuru) Hasan. Prof. S.

Oberoi, Shri Mohan Singh
Pai. Shri T, A,

Panda, shri Brahmananda ,
Pande. Shri Bishambhar Nath
Papireddi Shri Bezawada
Parashar, Shri Vinaykumar Ramlal
Parbhu Singh. Shri

Patil Shri Deorao

Patil, Shri Gulabrao

Pawar. Shri D. Y,

Poddar, Shri R. K.

Pradhan, Shrimatj Saraswati
Prasad. Shri K. L. N
Punnaiah Shri Kota

Qasim, Syyed Mir

Racdhaiah. Shri B.

Raha Shri Sanat Kumar
Rahamathulla, shri Mohammagd

Govindrao Ram-

Rajasekharam, Shri Palavalasa

Raju, shri V. B,
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Ranbir Singh, Shri
Ranganatiian. Shri S.

Rao_ Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Ratan Kumari. Shrimati

Reddy, shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy. Shri R. Narasimha
Roshan Lal Sbri

Sahu, Shri Santosh Kumar
Saleem. Shri Mohammad Yunug
Saring, Shri Leonard Soloman
Savity Behen, Shrimati
Schamnad. Shri Hamid Alj
Sethi Shri P. C.

Seyid Muhammad, Dr. V. A,
Sharma. Shri Kishan Lal
Shastri, Shr1 Prakash Veer
Shilla, Shri Showaless K,
Shyasmkumari Devi. Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh. Shri Irengbam Tompok
Singh, Shrimati Jahanara Jaipa]
Singl, Shri Mahendra Bahadur
Singh. Shrimati Pratibha
Singh, Dr. V, B.

Sisodia, Shri Sawaisingh
Soni. Shrimati Ambika
Sukhdev Prasad Shri
Sultan, shrimati Maimoona
Sultan Singh. Shri

Swu, Shrj Scato

Tanvir, Shri Habib
Thakur. Shri Gunanand |
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Totu. Shri Gian Chang
Triloki Singh, Shri
Tripathi, Shri Kamlapati
Trivedi. Siiri H. M.
Vaishampayen_ Shri S, K.

\

Venigally Satyanarayana, Shri
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Verma. Shri Shrikant
Vyas, Dr. M. R.

Wajd, Shri Sikander Ali
Yadav. Shri Shyam Lal
Zawar Husain, Shri

NOES—Nil

The motion wag carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

MR. CHAIRMAN: We shall now
fake up clause by clause considera-
tion of the Bill.

Clause 2

SHRI KRISHNARAO NARAYAN
DHULAP: Sir, I move:

“That at page 1, line 6, for the
words ‘sixty-twg years' the words
sixty-five yearg be substituted.”

Sir, at the time of the general dis-
cussion of the Bill I have pointed
out that ther ig no rationale behind
the fixing of retirement age limit of
the memberg of the Public Service
Commission at 62. I have given the
amendment to raise the retirement
age limit to 65. For this purpose, 1
have already given some ‘examples.

MR. CHAIRMAN:
spoken already.

You have

SHRI KRISHNARAO NARAYAN
DHULAP: I had spoken but at that
time all the Memberg were not there,
that ig my misfortune. Perhaps they
may vote for me. Sir, even the
Ministers who are more than 60 uara
going strong. They are continuing
in politics.

THE MINISTER OF CHEMICALS
AND PFERTILIZERS (SHRI P. C.
SETHI): The hon. Member appears
to be more than 60. We are not 60.
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SHRI KRISHNARAQO NARAYAN
DHULAP: The retirement age limit
of the Supreme Court Judges is also
65. So, it will be in the fitness of
thingg to raise the age limit of re-
tirement to 65 in case of the Mem-
bers of the Public Service Commis-
sion also. The hon. Minister him-
self hag said that the retirement age
limit fixed for all those Professors
who are in the educational field is
60. If you want those Professors of
the Universitiegs to be members of
the Public Service Commission, then
after their retirement at the age of
60 they woulg be left with two years
only. Therefore, taking all these
facts into consideration, I request
that the retirement age limit should
be raised to 65.

With these wordg I conclude.
The question was proposed,

SHRI OM MEHTA: I hav already
replied that this is not possible.

MR. CHAIRMAN: Are you pres-
sing the amendment or you are will-
ing to withdraw it?

SHRI KRISHNARAQO NARAYAN

DHULAP: Yes, Sir, I may be al-
lowed to withdraw it. :

MR. CHAIRMAN: The question is:

“That leave be granted to the

Mover to withdraw his amend-

ment.”

The motion was adobted,

*The amendment was by leave,
withdrawn,

MR. CHAIRMAN: The question

is:

“That clause 2 stand part of the
Bill.”

*For text of amendment, vide cols.
55 supra.
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The House divided.
MR. CHAIRMAN:
Ayes—182; Noes—Nil,

AYES_—182.
Abid, Shri Kasim Ali
Abu Abraham, Shri

Adivarekar,
Shankar

Alva, Shrimati Margaret

Shrimati Sushila

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Amjad Ali, Shri Sardar
Anandam, Shri M.

Antulay, Shri A. R.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. Jagtap
Balram Das, Shri

Banerjee, Shri B. N.

Banerjee, Shri Jaharlal

Bansi Lal, Shri

Barman, Shri Prasenjit

Basar, Shri Todak

Berwa, Shri Jamnalal

Bhagwan Din, Shri

Bhagawati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri N. K.

Bisi, Shri Pramatha Nath
Borooah, Shri D. K.

Bose, Shrimati Pratima
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. Rajat Kumar
Chanana, Shri Charanjit
Chandrasekhar, Shrimati Maragatham
Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Chaurasia, Shri Shiv Dayal Singh
Chettri, Shri Krishna Bahadur
Choudhury, Shri Nripati Ranjan
Chowdhary, Dr. Chandramanilal
Chowdhri, Shri A. S.

Chundawat,
Kumari

Shrimatj Lakshmi
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Das, Shri Bipinpal

Deb Burman, Shri Bir Chandra

Desai, Shri R. M.

Desmukh, Shri Bapuraoji Marotraoji

Dhabe, Shri S. W.

Dhulap, Shri Krishnarao Narayan

Dinesh Chandra, Shri Swami

Dutt, Dr. V. P.

Dwivedi, Shri Devendra Nath

Gadgil, Shri Vithal

Ghose, Shri Sankar

Gill, Shri Raghbir Singh

Goswami, Shri Sriman Prafulla

Gowda, Shri K. S. Malle

Gowda, Shri U. K. Lakshmana

Gupta, Shri Gurudev

Habibullah, Shrimati Hamida

Hansda, Shri Phanindry Nath

Hashmi, Shri Syed Ahmad

Himmat Sinh, Shri

Imam, Shrimati Aziza

Jain, Shri Dharamchand

Joshi, Shri Jagdish

Joshi, Shri Krishna Nand

Joshi, Shrimatj
shanker

Kadershah, Shri M.

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M.

Kameshwar Singh, Shri

Kapur, Shri Yashpal

Khan, Shri F. M.

Khan, Shri Khurshed Alam

Khan, Shri Magsood Alj

Khan, Prof. Rasheeduddin

Khan, Shrimati Ushj

Khaparde, Shrimati Saroj

Kollur, shri M. L.

Koya, Shri B. V. Abdulla

Krishna, Shri M. R.

Kulkarni, Shrimati Sumitra G.

Kumbhare, Sshri N. H.

Kureel, Shri Piare Lall urf
Lall Talib

Kumudben Maai-

Piare
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Lalbuaia, Shri

Lokesh Chandra, Dr.

Lotha, Shri Khyomo

Madhavan, Shri K. K,

Mahanti, Shri Bhairab Chandra
Mahapatro, Shri Lakshmana
Mahida, Shri Harisinh Bhagubava
Majhi, Shri C. P.

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Malik, Shri Syeq Abdul
Mehrotra, Shri Prakash

Mehta, Shri Om

Menon, Shrimati Leely Damodara

Mhaisekar, Shri
chandra

Govindrao Ram-
Mirdha, Shri Ram Niwas

Misra, Shri Lokanath

Mishra, Shri Mahendra Mohan
Mishra, Shri Rishi Kumar

Mittal, Shri Sat Paul

Mohan Singh, Shri

Mondal, Shri Ahmad Hossain,
Mukherjee, Shri Kali

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri Anand Narain

IMulla, Shri Suresh Narain
Munda, Shri Bhaiya Ram
Murahari, Shri Godey

Nanda, Shri Narasingha Prasad
Narasiah, Shri H. S.

Nathi Singh, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof. S.

Oberoi, Shri Mohan Singh

Pai, Shri T. A.

Pande, Shri Bishambhar Nath
Papireddi, Shri Bezawada
Parashar, Shri Vinaykumar Ramlal

Parbhu Singh, Shri
Patil, Shri Deorao
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Patil, Shri Gulabrao

Pawar, Shri D. Y.

Poddar, Shri R. K,

Pradhan, Shrimati Saraswati
Prasad, Shri K. L, N.
Punnaiah, Shri Kota

Qasim, Syyed Mir

Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Rahamathulla, Shri Mohmmad
Rajasekharam, Shri
Raju, Shri V, B.
Ranbir Singh, Shri
Ranganathan, Shri S.

Palavalasa

Rao, Shrimati Rathnabaj
Rao, Shri V. C, Kesava
Ratan Kumari, Shrimati
Reddy, Shri Janardhana
Reddy, Shri K, V. Raghunatha.
Reddy, Shri R. Narasimha
Roshan Lal, Shri

Sahu, Shri Santosh Kumar

Sreenivasa

Saleem, Shri Mohammag Yunus
Saring, Shri Leonard Soloman
Savita Behen, Shrimati
Schamnad, Shri Hamid Ali
Sethi, Shri P, C,

Syeig Muhammad, Dr. V. A.
Sharma, Shri Kishan Lal
Shastri, Shri Bhola Paswan,
Shastri, Shri Prakash Veer
Shilla, Shri Showaless K,
Shyamkumari Devi, Shrimati.
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengham Tompok.
Singh, Shrimati Jahanara Jaipal
Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr, V, B. ’
Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika

Sukhdey Prasad, Shri
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Sultan, Shrimati Maimoona
Sultan Singh, Shri

Swu, Shri Scato

Tanvir, Shri Habib

Thakur, Shri Gunanand
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Totu, Shri Gian Chand.
Triloki Singh, Shri
Tripathi, Shri Kamlapati
Trivedi, Shri H, M,
Vaishampayen, Shri S. K.
Venigalla Satyanarayana, Shrij
Verma, Shri Shrigant

Vyas, Dr. M. R,

Wajd, Shri Sikander Ali
Yadav, Shrij Shyam Lal
Zawar Husain, Shri

NOES—Nil.

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members
present and voting.

Clause 2 was added to the Bill,
MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The House divided.

MR, CHAIRMAN :
Noes—Nil.

Ayes—182;

AYES 182
Abu Abraham, Shri
Adivarekar, Shrimatj Sushila Shan-
kar
Alva, Shrimati Margaret
Amarjit Kaur, Shrimati
Amla, Shri Tirath Ram
Amjad Ali, Shri Sardar
Anandam, Shri M.
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Antulay, Shri A. R.

Arif, Shri Mohammed Usman
Avergoankar, Shri R. D. Jagtap
Balram Das, Shri

Banerjee, Shri B. N.

Banerjee, Shri Jaharlal

Bansi Lal, Shri

Barman, Shri Prasenjit

Basar, Shri Todak

Berwa, Shri Jamnalal

Bhagwan Din, Shrj

Bhagawati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri N. K.

Bisi, Shri Pramatha Nath
Borooah, Shri D. K.

Bose, Shrimati Pratima
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. Rajat Kumar
Chanana, Shri Charanjit
Chandrasekhar, Shrimati Maragatham
Chottopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Chaurasia, Shri Shiv Dayal Singh
Chettri, Shri Krishna Bahadur
Choudhury, Shri Nripati Ranjan
Chowdry, Dr. Chandramanilal
Chowdhri, Shri A. S.
Chundawat, Shrimati Lakshmi Kumari
Das, Shri Bipinpal

Deb Burman, Shri Bir Chandra
Desai, Shri R. M.

Deshmukh, Shri Bapuraoji Marotraoji
Dhabe, Shri S. W.

Dhulap, Shri Krishnarao Narayan
Dinesh Chandra, Shri Swami
Dutt, Dr. V. P.

Dwivedi, Shri Devendra Nath
Gadgil, Shri Vitha]

Ghose, Shri Sankar

Gill, Shri Raghbir Singh ,
Goswami, Shri Srunuan Prafulla
Gowda, Shri K. S. Malle
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Gowda, Shri U. K. Lakshmana

Gupta, Shri Gurudev

Habibullah, Shrimati Hamida

Hansda, Shri Phanindra Nath s

Hashmi Shri Syed Ahmad

Himmat Sinh, Shri

Imam, Shrimati Aziza

Jain, Shri Dharamchand

Joshi, Shrj Jagdish

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Manishan-
ker

Kadershah, Shri M.

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M.

Kameshwar Singh, Shri

Kapur, Shri Yaspal

Khan, Shri F. M.

Khan, shri Khursheq Alam

Khan, Shrij Magsood Ali

Prof. Rasheeduddin

Khan, Shrimati Ushi .

Khaparde, Shrimati Saroj

Kollur, Shri M. L.

Koya, Shri B. V. Abdulla

Krishna, Shri M. R.

Kulkarni. Shrimati Sumitra G.

Kumbhare, Shri N. H.

Kureel, Shri Piare Lall urf Piare Lall
Talib

Lalbuaia, Shri

Lokesh Chandra, Dr.

Lotha, Shri Khyomo ’

Madhavan, Shri K. K

Mahanti, Shri Bhairab Chandra

Mahapatro, Shri Lakshmana

Mahida, Shri Harisinh Bhagubava

Majhj, Shri C. P.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal Stee e

Malik, Shri Syed Abdul

Mehrotra, Shri Prakash

han,
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Mehta, Shri Om
Menon, Shrimati Leela Damodara

Mhaisekar, Shri Govindrao Ramchan-
dra

Mirdha, Shri Ram Niwas

Misra, Shri Lokanath

Mishra, Shri Mahendra Mohan
Mishra, Shri Rishi Kumar

Mittal, Shri Sat Paul

Mohan Singh, Shri

Mondal, Shri Ahmad Hossain
Mukherjee, Shri Kali

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri Anang Narain

Mulla, Shri Suresh Narain

Munda Shri Bhaiya Ram
Murahari, Shrj Godey

Nanda, Shri Narasingha Prasad
Narasiah, Shri H. S.

Nathi Singh, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof. S.

Oberoi, Shri Mohan Singh

Pai, Shri T. A.

Panda, Shri Brahmananda

Pande, Shri Bishambhar Nath e
Papireddi, Shri Bezawada
Parashar, Shri Vinaykumar Ramlal
Parbhu Singh, Shri

Patil, Shri Deorao

Patil, Shri Gulabrao

Pawar, Shri D. Y ce

Poddar, Shri R. K.

Pradhan, Shrimati Saraswati
Prasad, Shri K. L. N.
Punnaiah, Shri Kota
Qasim, Syyed Mir
Rachaiah, Shri B.
Raha, Shri Sanat Kumar L
Rahamathulla, Shri Mohmmad
Rajasekharam, Shri Palavatasa
Raju, Shri V. B.
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Ranbir Singh, Shri
Ranganathan, Shri S.

Rao, Shrimati Ratnabai Sreenivagy
Rao, Shri V. C. Kesava

Ratan Kumari, Shrimati

Reddy, Shri Janardhnana
Reddy, Shri K. V. Raghunatha
Reddy, Shri R. Narasimha
Roshan Lal, Shri

Sahu, Shrj Santosh Kumar
Saleem, Shri Mohammad Yunhug
Saring, Shri Leonard Soloman
Savita Behen Shrimati
Schamnad, Shri Hamid Ali
Sethi, Shri P. C.

Seyid Muhammad, Dr. V. A.
Sharma, Shri Kishan Lal
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer
Shilla, Shri Showaless K.
Shyamkumari Devi, Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P.

Singh, Shri Irengbam Tompok
Singh, Shrimati Jahanara Jaipal
Singh, Shri Mahendra Bahadur
Singh  Shrimati Pratibha
Singh, Dr. V. B.

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Sultan Singh, Shri

Swu, Shri Scato

Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J. S.
*Tiwari, Shri Shankarlal

Totu, Shri Gian Chand

Triloki Singh, Shri

Tripathi, Shri Kamlapatj
Trivedi, Shri H. M.
Vaishampayen, Shri S. K.

790 RS—3. )
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Venigalla Satyanarayana, Shri
Verma, Shri Shrikang

Vyas, Dr. M. R.

Wajd, Shri Sikander Ali
Yadav, Shri Shyam Lal
Zawar Husain, Shrij

NOES-—NIl

The motion was carried by o majo-
Tity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and wvoting.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI OM MEHTA: Sir, 1 move;

“That the Bill be passed.”
1. P.M.
MR. CHAIRMAN: The question js:

“That the Bill be passed.”
The House divided.

MR. CHAIRMAN: Ayes—185; Noes—
Nil.

AYES—185.

Abid, Shri Kasim Ali

Abu Abraham, Shri

Adivarekar, Shrimati Sushila
Shankar

Alva, Shrimati Margaret

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram

Amjaq Ali, Shri Sardar

Anandam, Shri M.

Antulay, Shri A. R.

Arif, Shri Mohammed Usman

Avergoankar, Shri R. D. Jagtap

-, =
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Balram Das, Shri
Banerjee, Shri B. N.
Banerjee, Shri Jaharlal
Bansi Lal, Shri

Barman, Shri Prasenjit
Basar, Shri Todak

Berwa, Shri Jamnalal
Bhagwan Din, Shri
Bhagawati, Shri B. C,
Bhardwaj, Shri Jagan Nath

Bhatt, Shri N, K.

Bisi, Shri Pramatha Nath

Borooah, Shri D. K

Bose, Shrimati Pratima
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr., Rajat Kumar
Chanana, Shri Charanjit

Chandrasekhar, Shrimati Mara-
gatham

Chattopadhyaya, Prof. D. P.
Chaturvedi, Shrimati Vidyawati
Chaurasia, Shri Shiv Dayal Singh
Chettri, Shri Krishna Bahadur
Choudhury, Shri Nripati Ranjan
Chowdhary, Dr. Chandramanilal
Chowdhri, Shrj A. S.

Chundawat, Shrimati Lakshmi

Kumari
Das, Shri Bipinpal
Deb Burman, Shri Bir Chandra
Desai, Shri R. M.
Deshmukh, Shri Bapuraoji Maro-
traoji
Dhabe, Shri 8. W,
Dhulap, Shri Krishnarao Narayan
Dinesh Chandra, Shri Swami
Dutt, Dr. V. P.
Dwivedi, Shri Devendra Nath
Gadgil, Shri Vithal
Ghose, Shri Sankar
Gil, Shri Raghbir Singh
Goswami, Shri Sriman Prafulla
Gowda, Shri K, S. Malle
Gowda, Shri U. K. Lakshmana
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Gupta, Shri Gurudev

Habibullah, Shrimati Hamida

Hansgda, Shri Phanindra Nath

Hashmi, Shri Syed Ahmad

Himmat Sinh, Shri

Imam, Shrimati Aziza

Jain, Shri Dharmchand

Joshi, Shri Jagdish

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Manishan-
ker

Kadershah, Shri M.

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M.

Kameshwar Singh, Shri

Kapur, Shri Yashpal

Khan, Shri F. M.

Khan, Shri Khurshed Alam

Khan, Shri Magsood Ali

Khan, Prof. Fasheeduddin

Khan, Shrimati Ushi

Khaparde, Shrimati Saroj -

Kollur, Shri M. L, }

Koya, Shri B. V. Abdully !

Krishna, Shri M. R. :

Kulkarni, Shrimati Sumitra G.

Kumbhare, Shri N, H.

Kureel, Shri Piare Lall urf Piare
Lall Talib . :

Lalbuaia, Shri

Lokesh Chandra, Dr.

Lotha, Shri Khyomo

Madhavan, Shri K. K.

Mahanti, Shri Bhairab Chandra
Mahapatro, Shri Lakshmana
Mahida, Shri Harisinh Bhagubava
Majhi, Shri C. P,

Makwana, Shri Yogendra
Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Malik, Shri Syed Abdul
Mehrotra, Shri Prakash

Mehta, Shri Om

Menon, Shrimati Leela Damodara
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Mhaisekar, Shri Govindrao Ram-
chandra

Mirdha, Shri Ram Niwas

Misra, Shri Lokanath

Mishra, Shri Mahendra Mohan

Mishra, Shri Rishi Kumar

Mittal, Shri Sat Paul

Mohan Sigh, Shri

Mondal, Shri Ahmad Hossain

Mukherjee, Shri Kali

Mukherjee, Shri Pranab

Mukhopadhyay, Shrimati Purabi

Mulla, Shri Anand Narain

Mulla, Shri Suresh Narain

Munda, Shri Bhaiya Ram

Murahari, Shri Godey

Nanda, Shri Narasingha Prasad

Narasiah, Shri H. S,

Nathi Singh, Shri

Nizam-ud-Din, Shri Syed

Nurul Hasan, Prof. S.

Oberoi, Shri Mohan Singh

Pai, Shri T. A,

Panda, Shri Brahmananda

Pande, Shri Bishambhar Nath

Papireddi, Shri Bezawada

Parashar, Shri Vinay kumar Ramlal

Parbhu Singh, Shri

Patil, Shri Deorao

Patil, Shri Gulabrao

Pawar, Shri D. Y.

Poddar, Shri R. K.

Pradhan, Shrimati Saraswati
Prasad, Shri K. L. N,
Punnaiah, Shri Kota

Qasim, Syyed Mir

Rachaiah, Shri B.

Raha, Shri Sanat Kumar
Rahamathulla, Shri Mohmmad
Rai, shri Kalp Nath
Rajasekharam, Shri Palavalasa
Raju, Shri V, B.

Ranbir Singh, Shri
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Ranganathan, Shri S.

Rao, Shrimati Rathnabai Sreenivasa
Rao, Shri V. C. Kesava

Ratan Kumari, Shrimati

Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. Narasimha

Roshan Lal, Shri

Sahu, Shri Santosh Kumar

Saleem, Shri Mohammad Yunus
Saring, Shri Leonard Soloman

-

Savita Behen, Shrimati
Schamnad, Shri Hamid Al
Sethi, Shri P, C.

Seyid Muhammad, Dr. V, A.
Sharma, Shri Kishan Lal
Shastri, Shri Bhola Paswan
Shastri, Shri Prakash Veer
Shilla, Shri Showaless K.
Shyamkumari Devi, Shrimati
Singh, Shri Bhishma Narain
Singh, Shri D. P,

Singh, Shri Irengbam Tomopok
Singh, Shrimati Jahanara Jaipal
Singh, Shri Mahendra Bahadur
Singh, Shrimati Pratibha
Singh, Dr. V, B.

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika
Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona
Sultan Singh, Shri

Swu, Shri Scato

Tanvir, Shri Habib
Thakur, Shri Gunanand -
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Totu, Shri Gian Chand w
Triloki Singh, Shri

Tripathi, Shri Kamlapati T
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Trivedi, Shri H, M.

Vaishampayen, Shri S. K.

Venigalla Satyanarayana, Shri .., -
Verma, Shri Shrikant -
Vyas, Dr. M. R. '
Wajd, Shri Sikander Ali

Yadav, Shri Shyam Lal

Zawar Husain, Shri

NOES—Nil

The motion was carried by a
majority of the total membership of
the House and by a majority of mot
less than two-thirds of the Members
present and voting.

The House stands adjourned till
2 p.M. today:

The House then adjourned
for lunch at three minutes
past one of the clock.

P

The House reassembled after lunch
at one minute past two of the clock,
Mr, Deputy Chairman in the Chair,

THE FIFTH SCHEDULE TO THE
CONSTITUTION (AMENDMENT)
BILL, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
Mr, Deputy Chairman, I move:

“That the Bill further to amend
the Fifth Schedule to the Constitu-
tion of India, ag passed by the Lok
Sabha, be taken into consideration.”

Sir, the House ig aware that the
Fifth Schedule to the Constitution
contains special provisions for the
administration and development of the
scheduled areas. These provisiong are
necessary because the people living
there are simple and need protection
from vested interests. This becomes
urgent when new development pro-
grammes are taken up in thlese areas.
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In many cases, complex laws can go
against the people. Therefore, they
need simple administration, simple
laws and sympathetic administration
for protection and development.

We reviewed the problem of tribal
development in the beginning of the
Fifth Plan under the guidance of our
Prime Minister, As a result, the
tribal development programmes have
now been extended to all the schedul-
ed areas and areag with more than
50 per cent tribal population. The
total scheduleq area in the country at
present is about 2.42 lakh square kilo-
metres. ‘The total tribal population in
these areas is about 1.6 croreg or
about 44 per cent of the total tribal
population. The gub-plans cover about
3.9 1akh square Kilometres. About
25 crore tribalg or about two-thirds
of the total tribal population will be
covered under the new programme.

In some States, the President had
scheduled some areas in 1950. Our
review shows that in these States many
areag with predominant tribal popula-
tion were not included. This posed a
problem of extending regulations uni-
formly to these tribal areas, In our
new prograrnme, resources are ng con-
straint. Therefore we have to con-
centrate on effective implementation.
We propose to extend the scheduled
areag in these States to the entire sub-
plan area.

There are some Stateg where there
are no scheduled areas. In some
cases, the tribal population is dispers-
ed. In their case, the President can
schedule the areag wherever neces-
sary by an order under the Fifth Sche-
dule. These cases can be considered
separately,

With the extension of the Fifth
Schedule, a special responsibility
devolves on the Central Government
in respect of these areas. Suitable
directions can be issued for good ad-
ministration of these areas. The Gov-
ernor is aslo expected to make an
annual assessment of the situation
there and report to the President. We
tiope it will be possible for us now to





